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All the District & Sessions Judges.
(with the direction to circulate it amongst all
the ludicial Officers posted in tlreir judgeship)

Date : 216f1 e1r-,

provisions of theRegarding strict compliance of the
Section 309 of Cr.p.C.

No. Gen./XV/33120131 Zo (\ Date :o?.f,r-i.r,t 2014

Ilon'ble thc Apex CoLtrt while consicl.:ring Criminal Appeal ltJo.

I/35 of 2009 - Akil @ taved Vs. State of NCt- of Delhi _ 2013 (2) Cr.i.

Law Reporter, (Suprenre Court) 148, has expressed deep concerri rnrith

regard to non-compliance oF directions pertaining to Secticn j09 of
cr'P'c. given earrier in the case of Rajdeo sharma vs. state of gihar
and reiterated in State of U.p Vs. Shambhu Nath Singh and Ors. _

(20011 .+ SCC 667.

In compliance of the judgment in Akil @ laved,s case (sul:)r.ir), ri
is enj'rined upon ail the presiding oft'icers of subordinate Ccuiir; to
follow the directions of the Hon't_rle Apex Court scrupulously ancl t,._)

stt i..ly adhere to the procech_rre prescriberJ in lhe provisions ccntoined
irr Se<tir)n 231 read along with Section 309 of Cr.p.C. in orcl..r tc
ensure speedy trial of cases.

''fhe 
mandate of Section 309 Cr.p.C is to expedite the proceeding

in every inquiry / trial and rrylren the examination of witness lra.: oncr;
begun. the same shall be continued frorn day to <Jay until all the
witnesses in attendance have been exanrined. Exam inat ion-i n-crt ief of
a_yqlt0cEs_-jl: commenceg orr a particiLlar date. $c_lrialjudsg iin:_t!

s h t e in tion rn USt ncludee itheron the 5A([rr
dele-er the next xamin onisl lirllt
on the consecutive da and no long adjournment must be ailcwecl

1 for cross examination.
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When witnesses are in a*.*endance or present, no adjournment

or postponement shall be granted, without examining them, except for

special reasons to be recorded in writing. In the opinion of the

Hon'ble Apex Court as expressed in the judgment (supra), at any rate

"iriconvenience of advr:cate" is not a special reason for bypasging

the mandate of Section 309 of the Code. Granting of undue lotrg

adjot rnment on mere asking/requesting by advocates is flr,:ut of tl,e

mandate of the law which must be stopped.

In rape cases, the inquiry or trial shall, as far as possible, be

conrpleted within a period of two months from the cornrneneement of

Lhr, examination of witnesses.

No adjournment shall be grantecl for the purpose only oi

enat.rling the accused persons to show cause against the sentenr:t:

proposed to be impcsed on him.

To check lhe trnnecesse ry adjcrurnrnent and to compensal"(-- tlr(j

other party, on adjournment or postponement, in appropriate cast,:s,

may be ordered for the payment r:f costs,

Further, it is irnpressed upon you to circulate it arnorrgst r-'il tl-rr-

.hrdicial Ofticers post(,jd rrr your District.

, By Order.' \
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